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CENIRAL ADt,\INISTtlATI VE fRIB' ,N;\L , ALLAHAbAD 13El-JCH • 

• • • 

h.egist ration O.A. No . 74 of 1993 

9:;aroop Singh • • • • • • • •• 

versus 

Union of India 
and others • • • • • • • •• 

• •• 

Hon. j,jr . Justice u.c . ~rivastava ~v.c. 
hon1 bl e Mr. K. Obayva , Uember ( A) 

Applicant . 

Respondents . 

( By lion. Mr. Justice u.c . Sriva stavu, v .c .) 

.. 

This applicati on i s di rec t ed agai nst the transfer 

order of t he applicant dated 4 .7.1992 transferring the 

applic ant f r om the Records ' the Kumaon rtegi ment ' rL.Jni khet 

to .. ~ School, hur eilly on admi nistrative gr ounds . The 

applica nt is a peon working in the Record , the Kumaon 

:tegi ment , Reni khet . The appl ic ant has chall enged t his 

t r ansfer order on the gr ound that it is ~ ma l afi de 

order and i t hvs been passed i n order to deprive hi m 

from appearing i n the cri mina l c ase which has been 

pending against him. According to him, he ':J;JS bec:Jten badl y 

by Col . l . l'J . Yadav to vacat e the Gover noent '..{uarters • 

lie has fil ed a criminal case against Col. N. N. Yadav 

in the court of Sessi ons Judge, Almor c: . i.\ay be the 

criminal c ase is pending, but t he transfer order is 

passed in the exJ:gegctGJ of service and the applic ant 

could have been transferred from one plac e t o another 
~ 

and ~could not be sai d that the transfer order i s 

malafide , moreso , :Jhen there is no such materia l 

from wh ic h i t could be said that in fact , it is a 

malafide order . 

2 . Accordingly, we do not find any rnerlt in this 
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applic ation'w :1owever , i n view of the fact that the 

applicant has been transferred £~ c1 new p l ace , the 

authoriti e s t hemselve s ::1ill t al: e c ar e f or s ome 

premisJes f~r t he 3~plic ~nt Jnd give l eave t o t he 

applic <1 nt a s a nd when he ·is required t o ap;:> e .:~r in 

the criminal c ase s, The applic ation i s di s posed of with 
the above t e rms . ~~o ord er as to c osts . 

Doted.: 16 . 2 , 199 3 

(n. u . ) 

Vlce-Chairman 
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